BEFORE THE AJUDICATING AUTHORITY
(NATIONAL COMPANY LAW TRIBUNAL)
AHMEDABAD BENCH
AHMEDABAD

IA 33/2018 in C.P. (IB) No. 5/7/NCLT/AHM/2017

Coram: Hon’ble Mr. BIKKI RAVEENDRA BABU, MEMBER JUDICIAL
- Hon’ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 05.02.2018

Name of the Company: Ramchandra B Chaudhary RP
V/s. '
Steel Konnect (India) Pvt. Ltd.

Section of the Companies Act: ection 33 of the Insolvency and Bankrupcy

Code '

S.NO. NAME (CAPITAL LETTERS)  DESIGNATION _REPRESENTATION SIGNATURE

1. MUEHSS,Q T KHAN ADVOCRATE QE%’ONDENT M%

VIiSunL 7 DAY Ap v acay PO LYcA Nt VW
2. A & _

ORDER
Learned Advocate Mr. Vishal Dave present for Applicant. Learned Advocate Mr.

Mubassir Khan i/b Learned Advocate Mr. Prithu Parimal present for Respondent in
IA 33/2018.

Copy of the High Court order filed.

Respondent counsel represented that Hon’ble High Court of Gujarat in SP1 Civil
Application 1541/2018 passed an interim order as follows. '

“by way of ad-interim relief it is directed that Jor the time being subject to further

List the matter on 16.02.2018.

MANORAMA KUMARI

MEMBER JUDICIAL MEMBER JUDICIAL
Dated this the 5th day of February, 2018. |




